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BB. ADJOUIlNMENT MOTIONS--contd. 

MR. SPEAKER: Next i tern-Calling 
Attention. ShriK.P Singh Deo ......•. 

(Inllrruptions) 
MR. SPEAKER: Not like this. I am 

going to listen to everything, but not 
like this. I have to be guided by the 
rules and regulations ...... (Interruptions) 
You come to my chamber and you can 
-discuss this with me •.... (Inte"uptions). 
If you sit down, I will listen ..•• 

SHaI CHANDRAJIT Y ADAV 
'(Azamgarh) : On a point of order. 

MR. SPEAKER Yes, what is your 
poin t of order ? 

SHRICHANDRAJITYADAV:Under 
"rule 57 .•. 

SHRI EDUARDO FALEIRO (l\1or-
mug \0) : According to the rules, a poin t 
of order Can be raised only abollt the 
business before the House ....... . 

MR. SPEAKER! I have allowed him. 

SHRI CHANDRAJIT YADAV: 
Sir, unnpr Rule 57, I havC" given notice 
of an 41.djournmellt motion and a copy 
th~rf'of h;\s bf'{'n sent to yon, to tht' COn-
cem("'d Mi'1ic:;ter and to th(' Secretary. 
Uno ... r R'lh- JR, you will ~iv~ yOI~r con-
sent to 'tn acijonmmf'nt mohon If tht" 
m~ttf'r j.., of urgent pub1ic importance ... 
(1 nterrllptiorzs) . Th is is an importan t ques-
tiO'l \'l t thf"> e'1tire country i~ concerned 
about if. In spite of the fact that the 
PrimA Miqi~tf'r gave an assuranct· in this 
Ho 1St'", tht· two important wings or the 
,.ulin~ p lrtv :lre organi')ing an ("conomic 
block':!'i'" .. .( Intt'mlptions). 

SHRT jAGDISH TYTLER-rose 
{Intermptions) 

MR. SPE,\KER : \Vhy arC' you trying 
to i, t --n-'JT)t him? I have given him 
permi'l,;iOn . 

11ft (I""'" "f". ( '""' (~):' 
~¥f~~4, ~ar~~;r{r( 
fat; {lrrf ~ qrr ~ ~ ~ -qr '( 
arh~~~~~~~ 
{' I ifi+r ~ q;,r SIN ~ 1f;rT at 
~, 

(Interruptions) 

1\"R "PBAKER: tfS ~ ;r;rr ~ 
~ ~ , Why ar" vou having a 

~a dur". Mr. Tyt'er I have permit-
'ted Shr Vadav to .peak 

SHRT CHANDRAJIT YADAVI This 
is a most sensitive question of national 
importance and cOncerns the most .en.i-
rive area of the country. Thi. ii, there-
fore,a rna tte'r of urgen t pu bUc importance 
and an adjournmen t motion may be 
allowed under Rule SS· The people in 
that. area a:e faced with day-to-day diffi-
culties: trams have been stopped and 
thoullnds of trucks have been stopped. 
Essen tial g~~ds of daily life have been 
preven ted to reach the Assam region and 
all north-eastern region. The Chief Sec-
retary of Assam got in touch with the 
Chief Secretary of West Bengal and he 
has drawn his attention ... 

MR. SPEAKER: I have fOllowed what 
you wanted to say. Let me answer 
now. ' 

SHRI CHANDRAJIT YADAV J 
This matt('r is of urgent public impOrtance 
bf'cause thrre is the qUf"stion of cOnfron-
tation h{'tween the pC'ople of one State 
and anothear. It is unprecedente'd. The 
two wings of th(" ruling party are taking 
rccourSf> to blockadf>. It has never hap-
pt"'ned in free India before. This wiJI 
ca~s(" ~ situation of civil War. To prevent 
dus, SIr, YOll must accf'ptthe adjournment 
motion, so that thf' House mav have an 
opportuni ty to discuss this ... (Intermptions) 

rvIR. SPEAKER: If you read rule 14-
of the Handbook for Members, you will 
sC'e that th~ pf'rmission will be given 
whC're tht· Speaker is ~atjsfied. You can 
comt" to nly chamber and discuss it if 
you want. 

SlIRT CJ-IANDRAJIT YADAV: 
I wan tc'd to T<"qUt'st vou to take note of 
the various asp("cts of the matter. 

MR. SPEAKER: If you <'orne to my 
chamb<'T. 1 will discuss with you. 

SHRI GEORGE FERNANDES : 
(Muzaffarpur) : Mr Sp~er, Sir, you 
said you would Iistem to us. 

MR. SPEAKER: I have listened to 
him. (Interruptions) 

SHRI GEORGE FERNANDES: 
It is not a matter betwCt'n a Member 
and the Spr-aker. It is a matter which 
concerns aU of us. 

MR. SPEAKER : Who is on a point 
of order next? 

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour) : I would like to say 
something. 

SHRI GEORGE FERNANDES: 
Sir, you have referred to rules. (1,,-
tmuplitmS ) 
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• MR. sPEAKER : I will hear only one 
man. 

(lnterrujJtions) 

SHRI GEORGE FERNANDES 
I am making a submission. 

Mil. SPEAKER : MR Bosu. 

SHRI GEORGE FERNANDES: 
The question is : you refer to the 
rules. you are suggesting that the matter 
be discussed in the chamber. (Intmuptions). 
A part of the country is to-day being 
starved, and is be'ing told tIl a t no essen-
tial supplies will reach it. There is 
nO Government thert'. There is Presi-
dential rule. 

Mr. SpEAKER: 'rhe Government is 
there. The west llengal Government 

is there. 

SHRI GEORGE FERNANDES: 
Are we, or ale we not gomg to discuss 
the matter? (lnterroptzom) WJ.at is the 
use of this ParlIament? (Interruptions) 

Mr. SPEAKER Mr, Singh Deo. 

(/nlmUPtions ) 

SHRI JYOTIRMOY BOSU : Sir, 
the rule gives you ...... (InterruptIons) 
I wuold like to draw you attention, 
Sir, ..•...••.. (InterruptzeJtls) 

Mr. SPEAKER: Mr. Tytl~r, ple:"a.~ 
take your !)~at. I will allow Mr. Rath 
also. FirM, 1t't rot" Jistt'ln to Mr. Bosu; 
and then I wlll allow you. 

SHRI JYOTIRMOY BOSU : Sir, 
you kIndly read ...... (Interrupttom) 

SHRI INDRA]IT GUPTA: Sir, 
they have not gIven any 110tJCe:"t;. You 
should hear our subnll~"'lOn. 

M. SPEAKER : Mr Gupta, you are 
not gomg to drCldf' on Illy behalf 
I may hear, now. I lnay allow. 

SHRI INDRAjJT (.JlllTA : Will 
you listen to us toda) ? 

MR. SPEAKER: Mr. Gupta, I have 
listened to ') ou. 

SHRI JYOTIRMOY BOSU : You 
will kmd}) refer to Heindl ( (] r ala 14, 
sub-para VI, page 3 J • (InterruptIons) 

Mr. SPEAKER: May I, for theinfonna-
tion of MI Bosu as wt"lJ as of the Ho\:.e, 
read one thIng ? : "Once ..•...•.•. U 

MR. SPBAKER : Lilten to me. 

SHRI JYOTIR.MOY BOSV : Not 
at aU. Let me finish. 

MR. SPEAKER : No. I atn on my 
legs, and you have to listen to me. 

(Intmuptions) 

Mr. SPEAKER : Listen to me. I 
have listened to you. 

(Interruptions) 

Mr. SPEAKER: If you are going to-
b~have lIke thIll, It lS all right; I don't 
mlnd. 

. SHRI INDRAJIT GUPTA: You 
Bald that you would hear hi'l submission .. 

(Interruptions) 

MR. SPEAKER : Anyway, he doeS' 
!lot have t1l(~ COUl tesy ; wlu:n I am stand-
Ing, he does not ..•.•.•...•. 

(Interruptions) 

Mr. SPEAKER: You are going to 
for.ce it down my throat. I am not 
gOIng to take it. 

(Interruptions) 

PROF. MADHU DANDAVATE 
(Rajapur) : Sir, you asked him to make 
hIm to make a submi~sion. 

Mr. SPEAKER : Yes ; I asked him • 
but I wa~ gomg to quott" ..•.•.•.• : 

(I nterruptwTl f) 

Mr. SPEAKER: Why don't you sit 
down-aJl 01 ) OU ? \'\111)' dOll't you take 
your seats? Please take yom: beat now. 

(Interruptiom) 

Mr. SPE AKER : The fIouse must 
understand tLu. It the 1 (In Mt'tIlb('TS 
want that this House should nm under 
rulf'..s and r<:"gulatlOns, tl.( 1 ~ (l 1 Ct\. tOI 

coopc:"rate:" WIth me. If ~ou '\\-an t that 
I should follow thf' rules, 11 (Il ,Oll t,} culd 
also hav(" to follow the:" rult <;. '" }- ~n 
the Spt"akf'r is on his le~, nO person 
in the HOUCif" is supposed to star)d. That 
is the pnmary conditlcl. J j J (aJ any 
hon. the Me:"mber, he W 111 f'a) aDy-
thing accordmg to the J>f"'J1l1.is..\,JOIl glan1('d 
to him and tht'n nobod) t' ]s(" will in-
tervene. After this, will ~ou Mr_ 
Bosu, IIlake a IUbm~. 
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MR. SPEAKER. : Please lit down. I 
.have called him. 

SHRI jYOTIRMOY BOSU: In 
order to assist the Chair" 1 have drawn 
your .kind attention to certain provi-
sions in the handbook. There are COl--
tain items agitating the mind of the 
Members very much. 

MR. SPEAKER.: You just point that 
out to me. 

SHRI JYOTIRMOY BOSU . The 
~t .one is the situation that is d~lop­
Ing In Assam and in the border of Assam 
(I nterrIljJlions) 

. MR. SPEAKER: Nobody is cooperat-Ing. 

(Intmuptions ) 

SHRI SANJAY GANDHI (Amethi) 
Rule 376. (lnlen-uptions) 

MR. SPEAKER: He is on a point 
of order. I will ask him. 

(InJerruptions) • 

. MR. SPEAKER: Mr. Sanjay Gan-
dhi, look here, I have to over rule him 
or to admit this. 

SHRI SANJAY GANDHI: You 
have already over ruled him. (Intmup-
tions) 

MR. SPEAKER: Let him make the 
obselvcltion. 1 wlll do it. 

(Interruptions) 

SfJRI JYOTIRMOY BOSU: Seve-ral 
itCDlS al (' agItatillg the mird ofthr people. 
I havf" q'JOted the rf'levant paragraph. 
(Interruptions) if you interject, I cannot 
prOC"'ed nwproLkmi~that thi~ is a mutter 
where there is a categorical statement. 

l\1R. SPEAKER: That is not the thing 
I wan t a POill t. 

SHRI JYOTIRMOY BOSU: Mr. 
Saniay Gandhi has said that tht'n thf'y will 
withdraw the agitation. It has come out 
("learly. 

MR. SPEAKER: 'Dlat is nothing. 

SHRI JYOTIRMOY BOSU: (2) 
Thr- horder of .............. (/rate",.-
lions) 

MR. SPEAKER: I am quoting a rule. 
It says, "Once a Member is infonned of 
the Spf"aker's decision with~'olding his 

··Not recorded. 

comment no discussion or pOint ,mall be 
permitted to be raised in the HOUle either 
OQ the subject matter of the notice Or the 
reasons for disallowance therof.u You can 
come to me chamber. 

(In"'ru/J1Ums ) 

MR. SPEAKER: SHRI K.P. SINGH 
DEO. 

(Intnru/JtiDn$) 

Mr. SPEAKER: If you want, you can 
come to my chamber; 1 will discuss it 
withyOu. I have alrf"ady aIlowf"d ont'motion 
under 184. Prof. Madhu Dandavate has 
~n allowed undf'r rule 377 for the same 
mattrr. 

(Interruptions)·· 

At this state Snri CnandrllJ it T adav, and StnM 
other non. Members left the House 

MR. SPEAKER: Whatever is spoken 
withoutmy plrmission will nothe re.corded 
it will be expunged. Call attentIon. 

CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTA-

NCE 
la·at-. 
REpORTED ARREST OF SEVEN MULTIMILLlD-

NAIllEI OF BIHAR 

SHRI K. P. SINGH DEO (Dhtn-
kanal): I beg to call the at~f"ntion of 
thr- hon. Minister of Home AffaIrs to the 
following matter of urgent public impor-
tance and rf'quf'st that he may make a 
statemen t thereon: 

"Reported arrest of s(>v("~ mul~imil­
lionairt"s of Bihar in connection WI th a 
multimillion rupee salt and coal smuggling 
racket." 

[Ma. DarOTY-SPEAKER in llu ClJair) 

11m IVINISTER OF "TATE IN 
THE 1\ INISTRY OF COMMERCE 
AND CIVIL SUPPUES (SHRI 
Z. R. M~ARl): Sir, I rj~(' to mak.e a sta-
temen t wi th rcferene-c to the Calhng At .. 
ten tion Notice regarding the rt"portcd ar-
rest of seven multimillionaire's of Bihar in 
connection with a multimillion rupll' salt 
and coal smuggling racket. 

Thr Govemmen t of Bihar has repurted 
that sevt'n cases have been registert'd with 
the Police, One under section 7 of the Es-
sential Commodities Act471 IPC a~d 
the rest under section 7 of the EssmtJal 
CommoditirsAct and seven persons have 
been arrested. Their bail applications 
have been rejected by the sub-Division.al 
Judicial Magistrate. Appeal berort' Dis ... 
trictJudge is pending and aU the arrested 


